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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN

ORIGINAL APPLICATION NO. 18 OF 2025

IN THE MATTER OF:

Kadir Ahmad &Ors ..Applicant(s)

Versus

State of Uttar Pradesh & Ors....Respondent(s)

REPLY AFFIDAVIT OF DISTRICT MAGISTRATE RAMPUR

IN
COMPLIANCE OF ORDER DATED 24.01.2025 PASSED BY.
THIS HON’BLE TRIBUNAL /RN

{ harng " \
: {- w = |
& =7 N b S |

The Respondent No.3 Hereinstates as under

MOST RESPECTFULLY SHOWETH:

I, Jogindra Singh aged 36 years S/o Shri Vijay Singh,
presently posted as District Magistrate District Rampur, Uttar

Pradesh, the deponent, do hereby solemnly state and affirm as
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That 1 am the above mentioned officer of the answering
Respondent No.3 and is duly competent to file the present
reply affidavit. That the Deponent is well conversant with the

facts and the circumstance of the instant case and is

e

Competent to swear this affidavit. e

1. That the Deponent has read and understood the
contents of the present affidavit. The averments made
in the Original Application which are not specifically

admitted hereunder must be considered to have been
denied by the Deponent. /

2. That the contents of the present reply affidavit have
been drafted by my counsel on my instructions and the
contents of the same are true to my knowledge and

nothing material has been concealed therefrom. o

3. That the deponent is posted as District Magistrate
District Rampur since 30-01-2024 //

4. That this Hon’ble Tribunal in vide order dated
24.01.2025 was pleased to pass the following

directions: /

............ 9 Issue notice to the respondents for

filing their response/reply by way of affidavit

»
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at least one week before the next date of
hearing through e-filing. If any respondent
directly files the reply without routing it
through his advocate then the said respondent
will remain virtually present to assist the
Tribunal......... g

That the present reply affidavit is being filed in
respectful compliance of the order dated 24.01.2025
passed by this Hon'ble Tribunal. //

5. That the present Original Application, has been filed by

the applicantsseekingcompensation on account of death
of five children which occurred on 19.07.2023 due to
drowning in the pit, which was illegally dug beyond the
permissible limits by Respondent No. 4 and 5, for
excavation of the brick earth (ordinary soil) from the
land adjacent to the brick fieldwhich is located at

Village Gahni, Tehsil Shahbad, District Rampur. /

6.That in respectful compliance of the order dated

24.01.2025 passed by this Hon'ble Tribunal, the
deponent herein Orally constituted a joint committee
comprising of administrative officials comprising of
SubDivisional Magistrate Shabad District Rampur,

District Mines Officer Rampur and Regional Officer of

. . -Regional Office District Rampur and directed them to

‘!»»,v -
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ascertain the allegations raised in the instant Original
Application and submit a factual report.
<

7.That the aforesaid joint committee inspected the
defaulter brick klin (M/s Shama Brick Works,Gata 498
Village Gheni on 07.03.2025. During the course of
inspection, it was observed that the pit was filled with
soil and leveled and no new pit was found at the site. A
copy of joint inspection committee report is annexed
herewith and marked as Annexure R-1.

8. That it has been informed that the allegedbrick kiln has
obtained consent to operate form UPPCB with validity
till  31.07.2029. During joint inspection dated
07.03.2025 the brick kiln was found operational but the

ladder, platform and port hole at stack in the brick kiln
were found damaged. /

9. That the Revenue Lekhpal Shri Sumit Kumar Saxena in
its report dated 19.07.2023 which is annexed along
with the letter of SDM Shahbad Rampur dated
02.05.2025 informed that the alleged brick kiln (M/s
Shama Brick Works) situated at Gata No. 498, Village-
Gehni, Tehsil-Shahbad, District-Rampur has done illegal
mining of ordinary soil of 792 cubic meter. A copy of

letter dated 02.05.2025 is annexed herewith and
. marked as Annexure R-2
s i
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10. That the then District Mining Officer District Rampur,
lodged First Information Report No. 0154 dated
19.07.2023 under section 304 of the Indian Penal Code,
1860 against Respondent No.5. A copy of First
Information Report dated 19.07.2023 is annexed
herewith and marked as Annexure R-3, s

11. That in the aforesaid FIR chargesheet was filed and
summoning order issued by the court of Chief Judicial
Magistrate, Rampur, which was challenged by the

accused by filling the writ petition Application U/S 528

BNSS No. - 8387 of 2025 before the Hon'ble High

Court, Allahabad, Wherein the Hon’ble High Court
Passed order dated 24-03-2025 and stayed further
Proceedings against the applicant. Presently case is
pending in the Hon'ble High Court, Allahabad. A Copy of

the order dated 24-03-2025 iS}mexed herewith and
marked as Annexure R-4.

12. That it has been further informed that against the

aforesaid brick klin a closure order dated 26.08.2025
has been passed by the UPPCB.

13. That it is further submitted that as per the mandate

of the Government Order (Revenue Department 11) No.
387/F 11-2021-4 (G) 2105 Dated 9" June 2021, at
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drowning will be covered under State Disaster Relief

and Rupees Four Lakhs as compensation will be

awarded. A copy of Government Order dated 9" June

2021 is annexed herewith and marked as Annexure R-
5.

«

14. That accordingly Rupees Four Lakhs each as relief
compensation was awarded to the applicants for the
death of theirfive children/grandchildren who drowned
in the pit which was illegally dug up the Respondent
No.4. That an amount of total Rupees Twenty Lakhs
(20, 00,000/-) through e-payment was transferred in

the bank account of the applicant on 29.07.2023 by the
Sub Divisional Magistrate Tehsil Milak District Rampur.

15. That in the interest of justice the present reply

affidavit may be taken on record by this Hon’'ble
Tribunal. <

D NENT

Verification

I, the deponent above named do hereby verify and state

&
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application are true to the best of my knowledge and belief,

NO part of it is false and nothing material has been concealed

there from.

On'this  day of \,\ 0} 2025.
DEPONENT A" -
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Court No, - 722

wase - APPLICATION Uss & ‘8 BNSS No. - 8387 025
\pplicant - Sha \hamad

Opposite Party . Mate of U.P and Another
Counsel {or Applicant -

» Rajesh Kumar Mishra
Counsel foy Opposite Pary = G.A

Hon'dble Sanjay Kumar Pachori, ),
Heard Shri Rajesh  Kumay Mishra,

‘ leamed counsel for the
applicant and Shri Alok Mishra, learned

A.G.A. for the State

The present application ynder Section 528 of Bhartiyva Nagrik
Suraksha Sanhita, 2023 has been filed by the applicant to quash
the entire Proceedings of criming] Case No. 3713 of 2024 (State
Vs. Sharif and others) arising out of case crime No. 154 of 2023,
under Section 304, LpC, Police Station- Shahbad, Diswrict

Rampur as well as cognizance./summoning order dated 8.5.2024,
pending in the court of Chief Judicial Magistrate, Rampur.

Learned counse] for the applicant submits that the firs information
report dated 19.7.2023 has been lodged on the basis of false and
frivolous allegations with ulterior motive and only to harass the
present applicant. It is further submitted that owner of the brick
kiln is the son of the present applicant and the applicant is owner
of the land and valid permission has been granted in tavour of the
present applicant by the revenye authorities, It is further submitted
that as per allegation of F.LR., five children have drown in the
water in the raining season in the brick kiln. It is further submitted
that there is no pre-summoning evidence with regard to offence, as
defined under Section 299, LP.C. punishable under Section 304,

L.P.C. against the applicant.

Prima facie, matter requires consideration.

Learned A.G.A. has accepted notice on behalf of opposite party
No. |,

Issue notice 1o Opposite party no.2 returnable at an early date.

Learned A.G.A. as well ds opposite party no. 2 may file their
counter affidavits within three weeks. Rejoinder affidavit may be
filed within one week thereafter.
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Last alter Cight weeks,

Until turthe orders of

this Court, further proceedings ol
atoresaid case shall remai

N stayed against the applicant.

Order Date :- 24.3.2025
1. Sinha

AUTHENTICATED COoP
JPJG-»\ e
G2 - 72k o
QTN DFFISER \ A
COMPUTE [ CORYVING SECT~
HIGH COURT ALLAHABAT
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Items
State specific disasters within
the local context in the State,

Norms of Assistance
* Expenditure is to be incurred from SDRF only (and
not from NDRF), as assessed by the State Executive

which are not included in the
notified list of disasters eligible
for assistance from
SDRF/NDRF, can be met from

Committee (SEC).
* The norm for various items will be the same as

applicable to other notified natural disaster, as listed
above. or

SDRF within the limit of 10%

of the annual funds allocation
of the SDREF.

* In these cases, the scale of relief assistance against
each item for local disaster should not exceed the
norms of SDRF,

* The flexibility is to be applicable only after the
State has formally listed the disasters for inclusion
and notified transparent norms and guidelines with a
clear procedure for identification of the beneficiaries
for disaster relief for such local disasters, with the
approval of SEC.
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